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CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O.A.No.578/2004. 

Friday this the 30th day of July 2004. 

CORAM: 

HON'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 
HON'BLE MR.H.P.DAS, ADMINISTRATIVE MEMBER 

S.Harikumar, 
Superintending Engineer, 
Telecom Civil, lind floor, 
Ponnu Building, Power House Road, 
Thi ruvananthapuram. 

SPattabiraman, 
Superintending Engineer, 
Telecom Civil, 
Panampally Nagar, Ernakulam. 	Applicants 

(By Advocate Shri Sasidharan Chempazhanthiyil) 

Vs. 

The Chief General Manager, Telecom, 
Bharat Sanchar Nigam Limited, 
Kerala Telecom Circle, 
Thi ruvananthapuram. 

The Chairman, 
Telecom Commission, 
Sanchar Bhavan, New Delhi. 

Departmental Promotion 	Committee 
for Superintending Engineer Civil 
(P&T Building Works, Group A Service) 
represented by Member, Telecom Service, 
Sanchar Bhavan, New Delhi. 

Union Public Service Commission, 
represented by its Secretary, 
Dholpur House, New Delhi. 

Union of India represented by 
the Secretary to the Government of India, 
Ministry of Communications, 
New Delhi. 	 Respondents 

(By Advocate Mr. TC Krishna, ACGSC) 

The application having been heard on 30.7.2004, the 
Tribunal on the same day delivered the following: 
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ORDER 

HON'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 

After making submissions for some time, learned counsel 

for the applicants seek permission to withdraw the O.A. with 

liberty to take up the matter with the official respondents. 

Liberty is granted. Application is dismissed as withdrawn. No 

costs. 

Dated the 30th July, 20 

H.P.DAS 	 A.  
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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